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.ﬁENTRQL ADMINISTRATIVE TRIBUNAL
~ PRINCIPAL BENCH, NEW DELHI
CPLUNGL6Z/2008 TN QA N0 1343/97
Monday, this the 10th day of February., 2003
Hon’ble Shri Justices V.S Aggarwal, Chairman
Hon’ble Shri Govindan $. Tampi, Member (A)
Shri Raj Kumar Puri
s/0 Late Shri Kishori Lal Puri
aged 772 years
/o G=9/100, Yamuna Vihar
Delhi-53
. .Patitioner
(By nAdvocate: Shri A K.Beheara)
Yarsus
1. shri Rajinder Kumar
. Director of Education
> Govt. of NCT of Delhi
. ald Secretariat
Delhi~54
. shri Daniel T.M.
aan, Central District,
Jdhandawalan
Plot Heo.5, New Delhi
. JRespondants
R DE R __(ORALL
Shri Justice V.S .Aggarwal:
This Tribunal 1in 0A-134%9/97 had allowsd the
original application and operative part of the ordsr
7 reads -
.

"3, ... in our view, having regarding
to  the above reasons and discussions, if:

is only fit and proper to direoct the
respondents to (i) fix the pension and

otzhenr paensionary benefits of the
applicant Treating the period betwesn
2X.4.65

and 2.3.70 as qualifying servioes
and pay him conseguential difference witih
interest @10% p.a. (ii) pay him interest
@ 10% p.a. on the pension amount paid to
he applicant in February 1994 from
1.1.91 to date of actual payment "

7. Perusal of the record reveals that subsequently,

the applicant entered into a sattlenent/conpronise with

the respondents. He even had filed a Contempt
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NGL10/2002. A& Bench of this Tribunal on  15.2.2002 had

(2)
dismissed the Contempt petition as withdrawn.

. By virtue of thes present application. the
applicant makes a grievance that interests, despite the

directions in DA~1349/97. have not been paid.

4. . Perusal of the relevant facts, brief resuming of
which has been given above, conclusively shows that  The
applicant woluntarily had entered into a sathlement wiith
the respondents. He had withdrawn the Contempt. Pefition
withmuf right to move the Tresh petition in case the need
arises. Once such is the situation, a fresh contempt will

maintainable. MNecessarily, the present petiticn

and is acoordingly  dismisssad. But the

applicant., T s0 advised, may take recourse undar the law.
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(v.5.aggarwal)
Chairman



